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Present:~ The Hon'ble Mr.Justice D.N.
Chowdhury, Vice-Chairman.

The Hon'ble Mr.S.K.Hajra,
Administrative Member.
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Heard in part. Mr.G.K.Bhattacharyya,
learned Sr.counsel for the applicant has
gstat@d'that he has received the written
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The application is dismissed in
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costs.
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GUWAHAT I BENCH

0.A. / B No.128.of 2002mf

DATE OF DECISION 24.L-2003 .......

B R I B

Sri Bani Kanti Das, & 28 Qthers, ., . . . . . .APPLICANT(S).

. ADVOCATE FOR THE
APPLICANT(S).

- VERSUS -

Whiether their Lordships wish to see the fair copy of the

Ij%dgment ? Lv/—\v

Union of, India & Others.., , . . . . . . . RESPONDENT(S).

Mr..A.Chakraborty, on behalf of Rly.Standing ADVOCATE FOR THR
Counsel. RESPONDENT (S) .

HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHATRMAN.

H?DN"BLE MR S.K.HAJRA, ADMINISTRATIVE MEMBER.

_wdkther Reporters of local papers may be allowed to see Mo va—ﬂ»

'tﬁb judgment ?

To be referred to the Reporter or not ?

Whether the judgment is to be circulated to the other
Benches 7

J@dgment delivered by Ho'ble Vice-Chairman.




CENTRAL ADMIMISTRATIVE TRIBUNAL, GUWAHATI BEMNCH.

Original Application Mo.128 of 2002.

Date of Order : This the 24th Day of January, 2003.

THE HON'BLE MR.JUSTICE D.N.CHOWDHURY, VICE CHATRMAN.

THE HON'BLE MR. S. K. HAJRA, ADMINISTRATIV MEMBER.

1. Sri Bana Kanti Das
+ 8/0 Late Manmathanath Das.

2. Sri Mono Ranhan Dey
S/0 Late Brajabashi Dey

3. Sri Khokan Ch.bey
S/0 Late Krishna Ch. Dey

4, Sri Purna Nath Sangma
S/0 Late J.N.Sangma.

5. Sri Anup Dev,
S/0 Late Ashit Baran Deb.

6. Sri Uddhaben Das
S/0 Late Hiru Ram Das.

7. Santi Ranjan Roy
S/0 Late Chandra Kanta.

8. Sri Atul Ch. Das
S/0 Late Purna Ram Das.

9. Shymal Dastidar
S/0 Late Shribendu Dastidar

10.Sri S.Kamarupi
S/0 Late S.Akkayya.

11l.Sri Nripendra Nath Singha
S/0 Late Bhadu Singh.

12.Himanghu Sekhar Paul
S/0 Late Harendra Kr.Paul

13.8ri Lekharu Ram Boro
S/0 Late Kandura Boro.

14.Sri Manmath Das
S/0 M.Rana Das.

15.Sri Binapani Rabha
S/0 Khagen Ch.Rabha.

16.Sri Nimay Ch. Dey
S/0 Late Moni Gopal Dey.

17 .Harmohan Baruah
S/0 Late Phano Ram Baruah.

18.Sri Hirendra Kr. Das
S/0 Late Phanindra Nath Das.

19.Sri Subhash Chandra Bose
S/0 Late Tarani Kanta Bose.

20 .Nirmal Kr. Dey

S/0 Late Gopal Ch. Dey.
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21.Parimal Ch. Dey
S/0 Late Monomohan Dey

22 .Manik Ch. Baruah
S/0 Late Harakumar Baruah.

23.8ri Narayan Ch. Dey
S/0 Late Suresh Ch. Dey.

24 .Sushil Kr.Das
S/0 Late R.L.Das.

25.8ri Rabin Paul
S/0 Late P.Paul.-

26.Sri Monoj Kr. Gupta
S/0 Late J.L.Gupta.

27.8ri Santi Ram Das
S/0 Late M.Das.

28.Sri Dinesh Ch. Kalita
S/0 Late Umeshwar kalita.

29.Sri Madhab Ch. Rajbongshi
S/0 Late Saru Ram Rajbongshi. .+ « « Applicants.

By Sr.-Advocate-Mr.G.K.Bhattacharyya & Mr.B.Choudhury.
- Versus -

1. The Union of India
(Represented by the General Manager

N.F.Railway, Maligaon, Guwahati-11.)

2. General Manager (Personnel)
M.F.Railway, Maligaon
Guwahati-11.

3. GeneralvManager (Control)

N.F.Railway, Maligaon
Guwahati-11.

4. Controller of Stores
N.F.Railway, Maligaon
Guwahati-11.

5. Deputy Controller of Stores

N.F.Railway, Pandu

Guwahati. . « « « Respondents..

By Mr.A.Chakraborty on behalf of Rly.Standing Counsel.

ORDER

CHOWDHURY J.(V.C.):

This application under section 19 of the

Administative Tribunals Act, 1985, has arisen and is

directed against the action of the respondents in not

/ decentralising the post of office Superintendent, Grade-I

contd./3
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and Grade-II in the Store Department and also for a

direction to promote the persons in the above posts
unit-wise from Feeder posts. The applicants also prayed

for guashing of the impugned notifications dated 1.4.2002

and 5.4.2002 (Annexure-VII & VIII) respectively. The facts
relevant for the purpose of adjudication of the proceeding

are set out herein below :-

1. The applicants‘are 29 in number and are Head
Clerks (G) posted in the office of the Deputy Controller
of Stores, Pandu, Responaent No.5. These applicants have a
common grievance as regard their promotion to the next
higher posts of Office Superintendent, Grade-TI (G) and

application,
they have presented the same in a single/(with our leave).

It was interalia pleaded that in the Store Department it

has 11 ﬁnits under the Deputy Controller of Stores at
different places and at the N.F.Railway headquarter the
office of the Controller of Stores is located which
controls and supervises all the 11 units. In the office of
the Store Department the post of Head Clerk, the post of
Office Superintendent, Grade-I, Office Superintendent
Grade-II and the Chief Office Superintendent (G)

(Gazetted) are available. It was also pleaded that

initially all the posts of Ooffice Superinténdent Grade-T
and Office Superintendent Grade-II in all the departments
were centralised post and as such the posts were filled up

by the candidates holding a selection on the basis of the

created

\\/f_///A\Jcommon seniority 1list of the feeder post of the

department. However, the arrrangement: had [/ difficulties

Contd./4
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I to the staffé of the units as regard their promotion as

such the registered tradé unions of the employeés of the

departments made representations before the authority to

decentralise all the non-gazetted posts of the units so

; vthat the posts 1in the rank of Office Superintendent

E Grade-I and the Office Superintendent Grade-II falling

vacant in the units may Be filled up unit wise. The

authorities thereafter decentralised such posts in ‘all

E other departments like Commercial department, Operating

| department, Engineering department, Electrical department,

S & T departmentf The grievance of these applicants are

that the .respondents treated the Store department

; discriminatorily and did not consider it for

decentralisation and the posts of Office Superintendent

E Gradé—I and Office Superintendent Grade-IT were kept as

centralised. The applicants submitted represen;ations

since, it was of no avail, the applicants now moved this

f O0.A. assailing the actibn of the respondents as arbitrary

and discriminatory. The applicants also assailed the

decision of the respondents to hold selection test to fill

up 45 vacancies of Office Superintendent Grade-II in the
Storé department and the steps taken for filling up the
posts by proéess of selection vide notification ‘dated.
‘ 1.4.2002 and 5.4.2002. The said notifications are also
H challenged as illegal and arbitrary.

t 2. | The respondents submitted its written statement
contesting the claim éf the applicants. In the written

! statement the respondents stated that due to

\//~\i/’\\// administrative exigency some departments were
| .

F divisionalised and these were placed wunder divisional

control. Itwas, however, decided not to decentralised the

Contd./5
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Store department since in its view the Store department was
respénsible to control the management of stores for the
entire N.F. Railway which ‘included purchase, distribution
to the departments, disposal of surplus stores, scraps etc

by sales or by transfer to other Railways. Considering the

logistics ' ' the authority after taking into
confidence. the registered trade unions took a decision not
to decentralise the higher grade posts in Store

department. This decision was taken keeping into ﬁind the
promotional interest of the staff of the department and
also the administrative exigencies of the situation.

3. We have heard Mr.G.K.Bhattacharyya, learned Sr.
counsel appearing for the applicants. Mr.Bhattacharyya

contended that though, the area of centralisation belongs

to the administrative domain, the authority is to act

lawfully. The discretion is to be exercised by taking into

consideration the relevant consideration without being
guided by extraneous consideration. The respondents in
its own wisdom already took the decision to decentralise
the most of the deparmtments, however, without any just
cause'kept»outside the Store department from the purview
of decentralisation, contended Mr.G.K.Bhattacharyya,
learned Sr. counsel. Mr.A.Chakraborty, learned counsel
appearing on behalf of the Railway Standing counsel
contended that the éuthority, While taking the pelicy
decision, acted fairly and tocok into confidence the trade
unions before taking the decision. 1In the matter of
decentralisation the Railway authority basically toock into

consideration its administrative efficiency and

accordingly they took the necessary steps. As regard the

Contd./¢



N

e
N
e

Store department the Railway uthority took into
< consideration all the aspects of the matter and thereafter
i the matter was discussed in the Joint Meeting held between

~

the administration as well as the trade unions. The union

as to
b cnce mentioned/the decentralisation of the cadre of the

i Store department. It also mentioned the delay in holding

I authority
selection/suitability test. The Railway '/ put forwarded its
own version and thereafter the decision was taken on
9.10.2001. Mr.A.Chakraborty, 1learned counsel contended
that even in the matter of taking policy decision the
administration considered all the relevant aspects of the
k matter and in consultation with the trade unions represent-
ing employees interest the decision was taken lawfully. At
any rate, the policy decision cannot be said to be

unlawful, arbitrary in the facts and cirucumstances of the

case, contended Mr.Chakraborty.

; 4, We have ¢iven our anxious consideraton on the
matter. It is the Railway authority who is to manage its
own affairs and - conduct: - the ‘ administration. - . . The
authority, no doubt, decentralised some of the departments
4 as commercial department, operating deapartment,
electrical department etc. It is for the authority to do
fthe balancing act and come to a decision in the area of
administration. We have also perused the minutes of the
discussion held on 9.10.2001,_that' was placed before us,
which indicated that the Railway authority also took into

consideration the views of the employees as regard the

promotional benefits. At the same time, the Railway

1 Contd./7
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authority made it clear that the selections were continued

to be held at regular intervals. The posts which could not

be filled up were lying vacant due to non availability of

suitable tests. It was also made clear that Chief Office

. ’
Superintendent and Office Superintendent Grade-II were the
cnly selection posts where staff were required to appear

in the written test as well as 1 viva-voce test. Th

0]

avenue of promotion would be restricted if the posts were
decentralised. These were thé matter the Railway authority
took into consideration and thereafter it took its
decision not to deCentralisel the Store department. The
decision making process in the facts and circumstances of
the case cannot be said to be unlawful requiring our
interference. The authority is within their domain to
arrange its affairs and allow the free rein to play in the
Joints.

On consideration of all the aspects of the matter we
do not find any illegality in the iﬁpugned action of the
respondents requiring our intervention. The abplication is
accordingly dismissed.

There shall, however, be no order as to costs.

~—
N

: ( D.N.CHOWDHURY )
ADMINISTRATIVE MEMBER VICE CHAIRMAN
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TN THE CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATT RENCH

(An  application U/s. 19 of the Administrative Tribunal

Act, 1985)

ORIGINAL APPLICATION NO.}QJ? OF 2002

1. 8ri Bana Kanti Das,

son of Late Manmathanath Das.

N

Sri Mono Ranjan Dey,

son of Late Brajabashi Dey.
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£
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i Khokan Ch.Dey,

son of Late Krishna Ch. Dey.

4. Sri Purna Nath Sanagma,

° son of lLate J.N.8angma,

5. 8Sri Anup Deb,

son of lLate Ashit Baran Deb.

6. Sri Uddhaben Das,

son of Late Hiru Ram Das.

7. Santi Ranjan Roy,

aon of Late Chandra Kanta.

i
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Sri Atul Ch. Das,

son of Late Purna Ram Das.

9. Shyamal Dastidar,

son of Late Shribendu Dastidar.

10. Sri Nripendra Nath Singha,

lLate Bhadu Singh.

11. Sri S.Kamarupi,

son of Late §.Akkayya.

12. Himangshu $ekhar Paul,

son of Late Harendra Kr. Paul.

13. Sri Lekharu Ram Roro,

son of Late Kandura RBoro.

14. Sri Manmath Das,

M. Rana Das.

15. 8ri Rinapani Rabha,

son of Khagen Ch. Rabha.

16. Sri Nimai Ch. Dey,

son of Late Moni Gopal Dey.

Contd.../-
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: : | LTI TP SR PR s
« o o - 190 8ri  Subhash Chandra Bose, ' : v o

vﬁohAQf ate Phanindra

| - E oo son of Late- Tarani Kanta Bose.

20, Nirmal Kr. Dey,
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21, Parimal Ch. Dey,
son of Late Monomohan [

v 1

22. Manik Ch. Baruah,

L
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23, Sri Narayan Ch.. Dey, .

el R sdnféf'tata;Sur;Sh'Chu'Qé
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247 Bushil Kr. Dag;y.
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25, Sri

; son of Late F.Paul. . ‘
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26. Sri Monoj Kr. Gupta,

son of lLate J.LGupta.

27. Sri Santi Ram Das,

son of Late M.Das.

28. Sri Dinesh Ch. Kalita,

son of Late Umeshwar Kalita.

29. Sri Madhab Ch. Rajbongshi,

son of Late Saru Ram Rajbongshi.
(ﬁli are working as Head Clerks in the
Office of the Deputy Controller of

Stores, N.F. Railway, Pandu).

v APPLICANTS

~VERSLIS~

1. The Union of India,
(Represented by the Ganeral Manager,

N.F.Railway, Maligaon, Guwahati-11)
2. GeneralManager (personnel),

N.F.Railway, Maligaon,

Guwahati-11.

Contd. ../~



3. General Manager (Control),
N.F.Railway, Maligaon,

Guwahati-11.

4. Controller of Stores,
N.F.Railway, Maligaon,

- Guwahati-~11.

5. Deputy Controller of Stores,
N.F.Railway, Fandu,

Guwahati.

oo RESPONDENTS

1. PARTICULARS OF THE ORDER AGAINST WHICH THE

APPLICATION IS MADE.'

1. Notification No. E/254/IT193(H) P.IIT dtd.
1.4.2002 issued by the General Manager, (P), Maligaon

holding a selection test for filling up the post of

Office Superintendent, Grade-I1II in Stores department
and issuing call letters to the candidates as per

seniority list.

2. Order No. E/S/254/Pt.XXV dtd. 5.4.2002 izssued

e . .
by the Deputy Controller of Stores, Pandu ta the Heapon-
dent No. 3 requesting for sparing the applicants to
appear in the test to be held as per above. notification

PR

dtd. 1.4.2002.

Contd. ../~



KR ill@gal and arbitrary action of the authori-
ties in not decentralising the post of Office Superin-
tendent, Grade-1 and Grade-I1 in the Store department
though all such posts in other departments have since

been decentralised for being filled up unit-wise.

2. JURISDICTION

B e

The appliéants declares that the subject
matter of the order against which he wants redressal is

within the jurisdiction of this Tribunal.

3. LIMITATION.

The applicants further declares that the
application is within the limitation prescribed in

Saction 21 of the Administrative Tribunals Act, 1985,

4., EACTS OF THE CASE

1. That the applicants before the Hon’'ble

Tribunal - are at present working as Head Clerks () and

are posted in the office of the Deputy Contrbller of

Stores, Pandu (Respondent No.5%) and all the applicants

—— '

-have a common grievance as regard their promotion to
- ‘ ) . .
the next higher posts of Office Superintendent, Grade-11

(G) and as such they have a common cause of action and
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#%  such  they have appeared before the Tribunal in a

single petition which may kindly be allowed by the

Hon’ble Tribunal for the ends of Justice. L¥4:/

2. That. the applicants beg to state that the
Store department has {i/ynit$ under the Deputy Control-~
ler of Stofes at different places and at the N.F.Rajil-
way headquarier the office of the Controller of Stores

is  located which controls and supervises all the 11

units. In the said offices of the Store department.,

above the post of Head Clerk the post of Office Superinf 

tendent, Grade-I, Office Superintendent Grade-I1T and

the Chief _Office Superintendent (&) .(Gazetted) are

there,

A copy of  the notification dtd.
29.6.2000 showing the strength of the
Store department is annexed herewith and

marked as ANNEXURE-T.

3. . That initially all the posts of Office Super-
intendent Grade-1 and Office Superintendent Grade-IT in
all the departme;ts were centralised post and as ;bch
the post weré filled up by the oandidatesv holding a
selection on the basis of the common seniority list of

the feeder post of the department. Howevear, this

arrangement.  had created difficulties to the staffs of

Contd.../-
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fhe units as fegérd their promotion and as such the
reglqt$red .fréde -uhions of’“the emplovees of - the
departmenfq made repreqentaf1on bpfore ‘the authority to
de-cent.ralise all fhe nON= oazeffad poqtq of the unltq |0
that the bostg in the rank .of offlce %uperwntendenf
Grade-1 .and Office %uper1nfendant Grade»II , falling
vaﬁant in the units may be f1]1ed up unlfwwee, Pursuaét
to fﬁg 'repreqenfatlonq ﬁo*‘made and perca:mgﬁabthe
grlevance of the uan Gfaffq as regard the filling of

the posts of Off)re Superwnfendpnt hradp T and 0ff3ce

¢'$uperintendent " Grade-I11, the aufhoraf1pq have since

decantralised ~such poqfq 1n all nth@r d@partmpnta like

Cbmmaroial,dapartment, Operatlng department Enganeerlng

"

department, Electrical - departmeht, 8§ & T 'Department.

v

However, Qo far as the Store daparfmpnt is noncerned,

the post upto the level of H@ad t]erk% have been decen-

.

fra11«ed and the poqf« of Office Supﬁrlnfendenf Grade—l'

and OfleP %uperlnfendenf hrad@ T 1 have bean o kept. és

-

centralised pogts.

a copy of the aforesaid( order dtd.

22.2.2002 for dPCPnfra3TQa?5on of the

poqta of Office %upprznfendent urade I and
Elgotrimal»departmant is annexed herewi th

and marked ‘as ANNEXURE-I(A).
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4. That, as such, when the posts in the rank of
Office Superintendent Grade~£ and Office Superintendent
Grade IT in the Store department were being maintained
as centralised posts to be filled up on the basis of
commoﬁ'gradation list of the department and on the other
hand similar posts in ofher department havé bean decen-
tralised for being filled up unitwise, the employees of
the Store department made representations before the
Reﬁpondént No. 4 though their registered recognized
Urmion and on 26"5.2®®® a rébresentation was also made
hefore the Respondent Np.'2 prayihg for decentralisa-
tion of the post of Office Superintendent like other
departments. However, the authorities did not take any
action on the representation nor did give any reply td

the representations.

Copies of the said repre§entations are

annexed herewith and marked as ANNEXURES-

IT & 111 respectively.
5. That the applicants state that the posts of
foice Superintendent Grade-1 and Office Superintendent
Grade-II are filled up by selection test from the candi-
dates from the feeder posts and fhe saelection compris-
es of written test and’viva~voce" The call letters to
the candidates are issued 3 times more fhan the

number of vacancies and since a common gradation list is

Contd.../-
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- 16 -
fmaintained for the Store Department, call letters are
1ssued in accordance with the seniority Position in the

comhén éradation list. As a result of which sometimes
the employees of the Unit in which vacancy has  fallen
WAy not be "in the 2one of consideration in view of his
position in the common seniority list of the store
department. Further there are instances where pérsons
selected. for the said post did not go on transfer to the

unit  and the post was converted and retained with the

original place of posting of the promotea.

and instead issued notification No, E/254/III/93(S) dtd.
17/19.7.2000 whereby a selection test was held for
filling up the posts of Office Superintendent Grade-17T
and the Secretary of the N.F"Raﬁlway Mazdoar Union,

Pandu  made & representation to the Respondent No. 2

making a request to the effact that before the authori- -

ties held the selection, the issue of decentralisation
may first be considered. The applicants alsa filed 4a
representation before ﬁhe Controller of Stores (Respon-
dent No. 4) against he above notification holding selec-
tion and made a pfayer for holding of selection til)
decentralisation of posts of Office Superintendent
Grade-1 and 0ffice Superintendent Grade-I1 were done.

Accordingly in consideration of the representations, the

Contd. ../~



A copy of the aforesaid representation
dtd. 25.7.2000 and 31.7.2000 are annexed
herewith and marked as ANNEXURES-IV & V

respectively.

7. That, thereafter, again to tﬁe surprise of
the applicants the Respondent No. 2 issued notification
No. E/254/111/93 (8) Pt"III-dfd" 2/3.4.2001 again for
holding a selection‘test for filling up the post of
Office $uperinténdent Grade-11 on 12.5.2001 and pursuant
to the same Respondent No. 5 issued letter No.
E/S/254/Pt.XXP dtd. 9.4,2001 to the Respondent no. 3
requesting for release of the candidétes to Appear in
the test. Thereafter by letter No..E/S/254/Pt.XXP dtd.
1.5.2001 issued by the Respondent No.5, the date of

written test was deferred to 19.5.2001.

Copy of the aforesaid letter dated
9.4.2001 is annexed herewith and marked as

ANNEXURE-VI.

a. That having come to know about holding of the
selection again bafore deciding the issue of
decentrélisation of the posts, the applicants again made
representation before the authorities through their
Unions and again the selection test was postponed/

stopped by the authorities.

Contd.../-
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9. That, to the great surprisg of the
| applicants, the office of the Respondent no. 2 has now
again issued notification No. E/254/111/93 (8) P.IIT
dtd. 1.4.2002 deciding to hold a selection test to fiil
up 45 vacancies of Office Superintendent Grade-I1 in the
Store department and the date of the written test  and
viva-voce are fixed on 20.4_.2002 and 16.5.2007 respec-
tively. Along with the notification the ayllabus for the
test has also been enclosed which contains subjects
about which the unit staffs were not aware of e.q.
computerisation of stores in headquarters. Accordingly,
the Hespondent. No. 5  has issued letter No.
E/S/254/Pt. XXV  dtd 5.4.20062 to the Respondent no. 3
requesting to spare the candidates falling in the zone
of consideration as per the common gradation list to

appear in the selection.

Copies of the notification dated 1.4.2002
and letter dtd. 5.4,2002 are annexedhhere~
with and marked as ANNEXURES-VII & VIII
respectively.
10. That‘ the applicants state that in considera-
tion of their representations in earlier two QCeasions,
the authorities postponed the selection test for _the
post. of Office Superintendent Grade-II and it was

assured that the matter would be looked into. However ,
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the authorities did not g1ve any written rep]y o thei

rapregentatidns" ﬁfter-lgsuance" of the 1mpugn9d nof1f1*
cation dtd. 1.4.2002/holding selection on 20.4.2002, the

applicants” approaohéd - the authoriti@é thkoughﬂ fhe;r

tnion buf they have come to Know this time the «electnon
test mU$t-be held and since the test is. schadu]ed for A

- ahort dafe on 20.4. 2@@2 thelapplioants are aﬁproaghlng

the Hon’'ble “Tribunal having no other a]fprnafavp remedy

.

Aan this Hon b]e Tribunal may be pleased to protect the

due 1nfmrpqr of the applacanfq passing an. Jnferxm order

for the ends of JUSthEn

5 - LGROUNDS FOR RELIEF WITH | EGAL PROVISIONS:
L. - For that the action of the authorities.in'ﬁdt'

-

decentralising the poSts of Office Buperintendant Grade-

T and Office Superintendemf Grade-IT in the store de-’

parthent though  the posts . of same rank havg-baen degeh~

¢

tralised in other departments, is illegal; arbitrary and
discriminatory and as such,the'said'postsfare liable to

beifilledrup. unitwise after being decentralised.

. For that, the impugned hotifiéation dtd.
4,2002 issued by the Respondent No. 2 for  nholding
selection for the“pOSts_of'Grade"II is illegal and

arbitrary in as much. as the authorities dught' to have

taken a decision on the issue of decentralisation of the

\ .' . : Contd. ../~
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said pbsts raised by the employees for the last over 2
years and as such the same being not done the impugned
notification is illegal and arbitrary and the same is

liable to be quashed and set asidg.

I11. For that due to 6on*decenfralisation of the
posts in the rank of Office superintendent Grade-I and
0ffice Superintendent Grade-I1 in the Store department
only has done a great prejudice to the promotional
right of the employees of the Store department and as
such fhe authorities ought to have taken a logical
decision at par with other department and that not
having been done, the impugnead notification is 1illegal

and arbitrary.

iv. Fore that, it appears that the authorities
in the Railway Department have already taken a policy
decision to decentralise non-gazetted posts in the rank
of 0ffice Superintendent Grade-I and Office Superinten-
dent Grade-I1T in the other departments and as such the
emplovees of the Store department. cannot be discriminat-
ad against without arvalid reason to fhe effect and
that not having been done the action of the authorities
in issuing impugned notification is without justifiable.
reason and the same is liable fto be quashe& and set:

aside.,
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V. For that, in earlier two occasions the selec-
tion to the posts of Office Superintendsnt Grade-II had
been acheduled and theréafter postponed or the repre-
sentations made in this regard and as such, the action
of the authorities in issuing the impggned notification
égain fﬁr holding the test, without giving a decision on
the issue and without giving any reply to the represen-

tations is i1llegal, arbitrary and the same is not sus-

tainable in law.
VI For that, in any view of the matter the

impugned action and notification of the authorities are

bad in law and are liable to be set aside.

6. RDETAILS OF REMEDY EXHAUSTED

~

The applicants had earlier made representa-
tions through their registered Unions but no action has

been taken in this regard.

MATTERS NOT PREVIOUSLY FILED OR PENDING

~i
a

WITH ANY OTHER COURT

That applicants further declares that theay
have not previously filed any application/writ petition
or suit regarding the matter in respect of which this

application has been made before any court of law or any
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other authority or any other RBench of this Hon’ble
Tribunal and no such application/writ application or

sUit is pending.

H. PRAYER

It is, therefore, prayed that Your
Lordships would be pleased to admit this
application, call for the entire records
of  the case, ask the respondents to  show

////ﬂﬁause as to why a direction shall not be

issued directing the respondents to decen-
*\-——_—

—

tralise the posts of Office Superinten-

dent  Grade-I and .Office Superintendent

Grade~-IT in the Store department and to

give promotion to the said POsSts unit-wise

from the Feeder posts  and as to why the

impugne& notification dtd. 1.4.2002
(Annexure-vII) ana letter dtd. 5,4.2®52
(Annexure~VITT) shall not. be quashed and
set  aside and after hearing the parties
and perusing the causes shown, if any, be
pleased to direct the authorities to
dacent}alise the posts of Office Superin-
. tendent Grade-T and Office Superintendent

Grade-T1 in the Store department and to

Contd. ../~



L

agive promotion to the said posts unit-wise
from the feeder post and to quash and
set aside the impugned notification dtd.
1.4.2002 (Annexure-VII) and letter dtd.
5.4.2002 (Annexure-VIII) and/or p55$ any
other order/orders as Your Lordships
deemed fit and proper so as to dgrant

adequate relief to the e applicant.

and for this act of kindness, the applicants as in duty

bound shall ever pray.

9. INTERIM ORDER

it is, therefore prayed}that pending disposal
of the application, the Hon’ble Tribunal may be pleased
to pass an interim order staying the operation of the
Notification dtd. 1.4.2002 (Annexure-VII) and letter
dtd. 5.4.2002 {(Annexure-VIII) and/or pass such interim

order as may be deem fit and proper.

10. DOES NOT ARISE.

11. pOSTAL ORDER NO. 4% SYL-vaten V& Y. 8D oF
GUWAHATI POST OFFICE IS ANNEXED.
12. LIST OF ENCLOSURE :

As stated in index.

Contd.../-

O\



VERIFICATIOﬂ

I, -Shri Rani Kanta Das, son of tate Manmathangth Das,
aged.abagt 49 years, presently servigg_aﬁ Haad Clark in
the Office of the Deputy Controller of Stores, N.F.Rail-
way, Pandu is one of the applicants in the original
%pélication ‘and‘otﬁéré have aufﬁorizedﬂme tovéign this
verification on their behalf also and as ”such,'-lu do

hereby, verify taht the statements made in paragraphs

/

No. )y - <
date s 45,6, & eand 10
are true. to my personal knowledge .and the statements
made in paragraphs No.  F awad D B
are believed to be true on legal adyice and ‘taht I* have

not suppressed any material fact.

.

F‘]am@ i&*Q-O{\, | o @oMW’ M% :

Date é%UOOQANalf ' - Signature of the applicant
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P -—J——v—v:/f - - o . - N . *J%‘ »\ o - - M - .
- =142 t" " MEMORANDUM AyweroRE - T _
- ?,:, ) I supersession this office memo of even No. Dt lWOM,hM&w&MGW&mM:WWCOSmWMW ‘ : ;'
. “"“l proviaionany-‘mder.Mialrﬂofmmigofca&eamlm%hhniothM'lkﬂuNo. PC-V/%/1/1V18(A) dated 10/05/98 circalated under - :
s w;,/ .+ CPO's circalar No. BP-2 dated 26/05/98 and Rly. Bd’s ketter No PC-V/173 (BC-VSUU11/12) &t 25/5/99 and GM(P)'s circular No.E/205/97-PtV d¢.17/6/99. o .
03/ ,‘;'#;7' c0°{;ﬁ; R~ FE /373 a..f«z,;;-,ga,.i; IVLF ‘R’L)/ - NTEM)ORR D U /) / S | - '
4 - ) —_ .
B ) ™ ) . i 3 e RES DEPTT. (M1 A R 3 90" . . ' .
! :
{ Cillce/ Depet | ChiefOS(G) | OSA(G) | OSIIG) Head Cierk (G) Senior Clerk/ SVC | Junior Cieri/ Totl . A
Rs.7450- Rs6500- | Rs.5500- Rs.5000-3000/- Rs.4500-7000/- MCIX i
11580/- 10500)- |  9000/- Rs.3050-4590/- ! :
. y P T.P|T P T |P 0% Uppaded! T P T P T P T !
- Paet) + :
2DYCOSPAD | 3 | — 1o | — | 17— 13+ 3 /s 1 1 1% T_ |24 1145 3 A :
! 3. DCOS/NP 2 - 4 [ - 7] — J15 + 2~ 17118 — |11 — |59 o f
0 4. DCOS/NBQ 1 - 4 | = 9 1 (18 + 2 3 i24 4 |6 R 10 ;
- 5. CCOS/DERT 1 i — [ 3 [ =1 5 7 ZJii- =+ 2 — 113 — |8 — 143 — P
6. DCOS/D/IECUY | — 1 — 1 — 2 — i3 | ——i5 — |3 — |14 — . i
L 7. DCOSDRAEZDT | — — 1 | — i — i3 — 15 — |4 — |i4 — | | ‘
{ 8. ACOS/KI® 1 { — 01 =135 1 =1 = 3 —iu = 7 [— 137 — i ,
’ 9. ACOS/BLSY — i — 2 i 3 2 110 + 2 i 1 j8+14(Sup) | —— 2+3 (Sup)| — | 27+17(Sup) | 4 ‘ e
10. AM(PESYXGN | — — 1 — 2 | — 14 o+ 1 j — |5 s — {3 . | — |16 [ — i bt
11 ACOSDANEE | — — == = 1| — 1 — 2 - 1 —_— i 5 : =
| 1 i2. CSX/TDH = = =] =1 == - i1 - — 13 P~ ‘ =
. TOTAL 2, —~ 13 1 73 3 1158 + 22 6 1 159+14 7 1108+3 4 | 617+17(5upy 22 - :
| ! L : | (Sup) i (Sup) 5 ¥ :
. - . e ' !
This has the apmrovel o7 CCS. —_—
for Genera! Manager (P
N.F.Rail>"y, Maligaon.
No.E/4i/28 YReruchming/Mintintrin (S) -~ 4 ' Dated :X7-06-2000
Cogy Torwarded fer Informarica & rerzssary action io:- : : . - _
") FAZCAONTG (2)COS/MLG (3) Dy.COSAC/MLGA(4) Dy.COS PNO (5) SCOS/NIP (6) DCOS/DBRT (7) DCOS/NBQ (8) DCOS/D/SGUJ {9) DCOS/D/MLDT . !
o (10) ACOS/KIR (11) ACOS/BLST (12) AM(P & SYXGN (13) ACOST/LMG (%) DSK/TDH (15) DAO/KIR (16) AAO/NJP (17). AAC/BLST (18) WAO/DBRT - [
' (i9) WWAO/NBQ {20) GS/NFREU/PNO (21) GS/NFRMU/PNO (22) G3/AISCTREAMLG (33) E/BILL(StcresyP.Branch. \ ' g ;
NB. _ }

(1) As regards the added responsibility of Chief OS in stores department the chief OS ol have to be given important section and will be associated with develcpment _ of skill of staff.

(2)9(N'me)mﬂmﬂCla&/GofBLSTdmNdbeuamfmedwﬂhponzmprxz&mmﬁxwh:emmmnoccssiﬁmofincreaimdnstzﬂ'utmg&mdmyndene.ﬂcﬁddak'
o " as per the revised distribudicn, ‘ o .

(3; FcrNJPveonn'hlmf;-!vm*m' within ihe units may be permitted tempocanly. : . .

: . \ ; 2 :
é\ " . ™ \\& pd e —
:é ,\ (> . oo SEAL e -
M < L\‘ - : : o For Cenaal Minader(o} ] ‘
' ¢ . : . [
) : . . ) . . .
o | S 2 O o

- e - TTN s @k » % .
- T . 0 K3 .
AM o . - . - i‘.ﬂ ' ' .- '_:"3- \f . —s
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n _J%’xg3 been deeided {n consultation with both the ‘ .
"~. 3v%¢fz?fuaﬁ unions te decentrolise the poats of Off{ca a

t g w e it . 5
Vo {ﬁ?“in Getle se 00110, 590/~ of 1 dl Deptt.
}ﬂ~ yf.‘1/4/2@00¥whbcnvim vresently controlled cenirally
. CE avn/wig, :
vietneics af e decentralisstion are te e Iilled [
i b7 the respccetive Urits lmue di&te ly. |
The existing sancticnead Sirength and distributicn of T b

rosts of OS/I (6533-10590) and revised distribution as ’ i
Per prescribed perceutéve in different Units are shewn

in the criclesed mepoyanium, : . gt
‘e The adjudgement cf posts as ver revised distributicn in i
the new senicrity units after. decentralisetion will be _ Pl

-made by the contrclling Officers of the new geniority uni -~
s a3 and when fall vactpt due' to retiretent/transfey/
promoti o . ' o
9 Option from willing. 0S/1 (£500~10580/=~) for their retan-
tten in the séne unit/Divlsinn'Qr I'qr their franoler to ?'

othir units/Divisicns ﬂy"beﬂ”ﬁigfhedwbdﬁchbéfore 15/3/
2070 and the sake should be fomiarded to HQ in a bunen
andregsed to APQ{Elec“@“S&T/NLG through special nmesaenger
tc reach wy 22/3/20002”.,tiOn“wfllmbefenTe}fﬁiﬁed an perf
RvailshililnEofENEcaTcy ®s e g&niocrity of the optees.
If vo option 'is reéeived frém staff, it will ®e assumed
that they ave willing to be remélu to the same unit/Divi-
#1on, -

{This igsves with the approval of competent authority.
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", . . Vo
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o ’ '
g APY/BET and Llec.
Ser General. Manoee »(¥) /i

oo B/265/12(Blec) C Dated E:),:.'/(.):e,/r:nuu.
* g N . . . - ! .2-“ ‘ ‘(‘.

Copy forwtirded Cor {nformstion anu necessary acticn to ;- : o
Vo GEYVETG, Dy. OLL/NMC, Dy. oim/ps . - .
2. C™/IP, 30 DRE(R)/XTE, A¥Dy, Tre, g
4, br.'g.)g IS, TG 5, D WA S\ DUZ/DBVS, GHY, MIG, APDI .

tnd KT 6. FA & chO/BIGTH 7. DAOs/XIR, APDJ, IMG, 1SK
“o SAO/Tsy i/AL/ DS, 9. Genl.Sesy/KPRBU & WFREU (with 10

9rfre copies) 16. Bill Clepk/ aPn's Office. - . . '
/://‘ .ﬂ:’,/".t'\‘/"/’_'_)/.:‘:'/r.‘/. C__,;".""’_,l/j_, /1/5/:'&. ' i..:‘\ . ’)'
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The Cntraller nf Stores T
'N;F;‘Railway,.Malﬁqaon _ .

. ( Through praper Chanpel) o

Sul s~ Decéntralisatiﬁn of posts of

' NS-II and 0S-%. .
wWith due respect I bed £~ place before veu the A B

. §allewing for favn ~ of Vou : ‘
_gonsidera iogi'ay'ug'of"yoﬁr kind and sympathetic

.That‘the hiqh@r;grade:pbsts‘in alimast all departments

_.both indoor and outdoor have ween decentrilised but

:gfoxtumetglyginﬁthq store. dapirtment the position is.other
se, ‘ |

R e . s

4
.

Ministrial staff in varinus department have. been _.

" decentralised as undeTi- ... = o :
1) commertidl departmént t- Up to G/0S the post have boen %
- T decentrzlised unit wisi;/// S
2) Yperating department “:;~:.5~ 40— * ;
e ’ i
3) Tersonnel department - ~dn-
4)'=Eng§.‘d‘p%i{mant d- -dn- '
ST e e ( cB's office stands as a separate
* . unytﬁga.by.ccs/BrILine alsh stands. :
| A a5 .a . separaté upit altirough both
[ c L e hR officrs are situated in the

Hqrs. compdex ).

!
'

5) E;ectrical department - Tost upto 0S/1r have bheen

- < :
> » . .- . . '
e s N, L A A J - ST

, decentralised.
. 1 . ‘
6) ST dapartment 1 - o=
' | (with a sinale rost of 28/1,
TSK/¢ivision has been daglrarad .
. as a separate»unit.) s |
7) ' storns cepartment .~ Posts upls H/C have been q
d-centralised and post of cns,

, “e/T and 0S/IT have been kept =

‘centralised. '

o memee hmt, R A\l . -

pue to posts of COS, ng/1 and 7S/IL being not )
docentralised in the stores department, the selection for K
6s/11 are not timely held and such posts are 3llow to ;

sanable period.

cmiinue vacant for unre?

7
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h T : % Y
- ! -2- rb ’ '
- That for holding selection,%gx s/11,. inter-re senioriév of |

R/C of different depots aré roquired t4 pe PI"par~d by céllsctin

such lists fronm Various depots which is time consuming for which .
the process is delaved, :

£

-
s

*{
|

»s
;
1

It is further stated that the stafe selected are required
tn move on promotion from Tgspective places which creates problems
for the staff ind also for the admidstrtion,

e R R o PUp U

4

e —

levele the Tistion papers are gat only in roference to the COSts Qf
office tvpe 2f work{fnd nd not on the pittern followed. in the '
drpet *which miy be ascertifnad from varicus salection rosult that
minimum numbers nf candidates. came successful in the sdlection
held earli r from drpot side, - o

e ~
- Th~ MF, Railway, svstems' covaring arass balonning to
the different states midium for education are in differnnt
» languines for which the staff find it extrem difficult to move
out ef 1 particulsr station-wherevhisﬂWardS'having their

accadamic carrier built,

C—— e A

-l : sty o
<The Dy.C”S/PNO's unfts has 1-sanction strenath of 147
ministrial staff ang s3s such deserves to be decleired as an
indqundqnt siniority: unit for ministrial styff upto CNS,

—

In view of the:ahnave position T will request vour gqond
office to ronsider my appeal and declaare the pest of ministrial
staff decentrilised Up to CIS unit.sWhichswill helpful bhoth

. - the R\ilWay'administrqtion and staff as well,

|

!

w L |
W

f k‘vl '-," fcad ‘\"""t’* "‘f::“" o —-k'h LM

.

Yours faithfully,

CRT
l,%n ral Mannqer(g%égﬁgﬁ/MLﬁ

Copy tb:a.seneral Secretary for informwtioﬁ .
R 3.5n"ral Scctatary/N.FLRAU. nNd nncessry action ]
-~ R . '8 ; : plesse,- )
T "‘.; P . f: : . ‘ . -,
h ' ‘
- .o o . ? ') “’ . .c
[ * , ' 1
* X - Y Yours fiithfully, C
Vo [ : M
» . ' ‘ (

t
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To :
The Conegal Managyer(2),
Me Fo P allrny,

!"; s LAt *
deax 51f,

Subse Decentraldsation of the posts of

Office Supdt/IX under Controller
of stoxes, l.FRallvay,Maligaon.

In the considered opinfion of the Union, thr
posts of Office Supit/II may be deceantralised at tha
earliest, It may be pointed out that in almoat all
other Departments even the posts upto Office Supdt/
(Ts have been decontlralired, This will not only
obviate the sufferings of the concerned employees who
are promoted as Qffice Supdt./G.1I but will help the
Administration to man the posta,

It is therefore requested that neceseary

exercise miy please bo initiated at dhe earliost with
an intimation to the Unicn.

Thanking you,

Youra fatthéul ¥y
v( ‘.\, . | T ('/
AV

(AékkeDeb Choudhury)

Copy to the Divirional Secretaries, NYLEU,

. s hinalihd
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AU/C/EPS 2572000 }
Yo o BT AT
The Genaral Ranager (P), RN
N, F, Ralluay, Religaon, 2 : oA
Guwahati-781 011, o
Oser 3ir, o . ' '

suby~ Sclsation for the post of es/Gx, 1l 4n .

acals @.5500-9000/=in tha atore daptt, '
Pafi= Your notification Ho.E/284/1iE/9NE) . / o
datad 17/18.T=-2000, B S
: sevee . : ) N

Thia wnion like %o d'”uu pour attantica to tin .imz-ut. 3

e
o]
————

-

. That eftorx o Qap of wosre than 2 yoars the atcy? 4lece / I

tion has boen cailsd foe bY advising etalfl tn keap Lheass Ve B I
ready and in edditiun syllabua also circulated, ' ‘

. , '

reenwhile, thiu unisn alioecy plapod 3t s domend 088 . iy
de-contralisaticn of poste oV 08/Gz.41 & L in Gha 8icad uib. R Raigy
xont vide agende Ltume3d of onguing S7th dcanl ABlY. nut eganda, »;
_ - | !
As tha alaf? aze prossing much fos ds=contralioztinm ' ;
the sana msy please be coneldorad Pizras sofo:ogy holddine tha salstw. - |
e ~ ' ;
_Thanking you, | Q o
Youzsk ‘?nithi*ullyv - ﬁ
(K7C.Roy Kecaakar) |
- for Gonersl S8cratary, ;
e Fe R&ilu% fRazdoer tnict, ;
. , andu, ' ot
py forusrded to Branch Segre tary/NFRMU/PND - Por information .
e v
'

Y e
for Gan\:}ﬂ/gm&y Wg\) .
N, F, Raliuway Mazdoox Union,‘ \ i
Pandu, o
) b ' o
. . .\ \Q ',.-’ :

Aﬂk,\[ ¢ - . RN ~ -
o R P |
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e ' ':0 : ‘ o mtﬂ 32431/07/2000.
The Controller of. Stores, S "5'11

N;F. Railway, Maligaon,
. _ Through proper channel, ‘ . '
( for kind attention of Shri 8.K. Bcn_/COS.)

.- '8ir,

1 o . .. Sub i~ Decentralisation of posts of OS=II & OS=I,
A\, Ref :. The appeal submitted and forwarded to by
. Dy.COoS/Pandu vide his No, E/P/MiscﬁQ/?t.IIl
dated 18,1, 2000.

@{%\\Qﬂ“ I

appeal was preferred to youxr good office on the above
subject” for your kind and sympathitic considezation, (copy of the
appeal enclosed). 4

But it is :oticed with great regret that without deciding
- the appeal,the selection for the post of 0S~IT has been called b
General Manager(P)AN,F,Railway, Maligaon vide his No, E/254/III/€3(S)
Pt,III dated 17/19-07~2000,

. P\ ‘ : ©. . In this context it may please be noted that in the similar . -
2 .. cases where decentralisation Ra.Cliaakatmhesopt s erecoinen., to

F " the staff so that they could decide their umit for advancement and ;

i d particularly in the following cadrese the. decentralisation was effected .

first and the ﬂxisting vacancies were fillﬁd up subsequently. . '

Such catc.garies are ~

(1) ©0S~I .in the Electrical De:ptt. The posts of OS~I were
: declarued unit control wi E effuct from 1,.%,2000 without ;

, : ' f1lling up tha vacanciuu 3¢ on 1, 4,2000.

t- - , : (:Li) the Posts of Chief Control ler where decentralised in ’ 3
N 1999- alongwith the existing poeta be f£illed up after - |

o ducantralisation. ;

o ‘ ) L |

You may kindly look’ 1nto the matter and holding,the .

selection till the posts of OS=II. &.0S~T are decentmlised.
) 'manking you, ' . , ,
o ' ' N ' faithfully -
E ) . kol Ja Yours » ;
e . Enclaz Aa absve (2 )W’“M cxh ' . ' ' fé’;
. 77 ﬂ " ped (Q, va/l\u . @ 9((/6/\&[0(4 QMY@W ﬂ s
‘. Néw-fe -

_&v a’}a}% S et @me/ ,@ﬁ‘ /—f/g

o .
. % N \fr"rvw\( Wy ’D«‘w?é‘)j:p MM 2) ///Yena}“‘ K‘”»X-‘ﬂ
oy, MM_QW Brinapaltaity /./Vm_(pz'm@g,.#d/c?’%ﬂ
8. LW,{% P GDH@\MYW') He .
Db Mumq of /;,MAJ\ S pehims N (0) o bapr ﬂ,rak//‘r‘c"
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- ‘ Office of the
: ‘ Cy.Controller of Stores
A ‘ - N N. F. Railway ::: Pandlu
No. E/8/254/Pt XXV, pated 9 = 4 .. 2001.
-— 7_{ e
To )
GM/Con/Maligaon,
ACOS (D) /NGC,
Chief 0S/FNO,
LSS/PNO, '
DSK/I(F)/GHY. ,
- ‘Sub := Selection of OS/II(G) in ‘scale ns.ssoo-
9030/_ ‘
: Ref . bM(P)/MLG'a XXR No. D/254/III/93(S)Pt IIX
, © deted 2/3.4.2001,

N0 -y Wt Wes

GM(P)/MLG vide .his above quoted XXR has informed that
- the written test for selection of 0S/II will be held oan 12,5,2001,

-

ARG Vi iE kAR WSRO B 08 and viva-voce on 4,6,2001 at
COS/MLG's office at 10,00 hrs,

. RN
—"’?? P AnwExues —Vfl

The following Head Clerk(G) .listed - ... may he spared-'

and Jdirected to appear in the said test “n a stipulated Jate §
time,

-

: Q.) N
s1, § Name™ ~ T T-T T T T Em e e === Y Biace 5f working” T T
Noﬂ-Lnuuuﬁa—-uuu.—...puu..uu W me e e G e e e e e e we
\,/Oi: Sri Bana Kanti Das _BNO'

02. " Nirmal Kr, Dey - ' ‘dOw

03, " M.R. Dey S . * »dQ-

04, " H.S,; Paul - wd0e

05. Smt, Nilima Bailung - : NGC

06, Sri Linesh Ch, Kalita ) o PNO

07, Santi Rn, Roy GM/Con/MLG,

08. * . Shymal Pastidar -~ " 'PNO

09. " Gobinda Ch, Las N NGC
10, " Khokan Ch, .Dey PNO

11, * Nimai Ch, rey P 7 wdow

12, ¥ MJK, Gupta Co s T

13. " Harayan Ch, Dey , «dOm

14, " Rabin Paul S ~d0m ,

15, 8mt, Mopi Hazarika(sC) S o+ wdoe .

16, Sri  U,C, LCas (SC) Lo wdDw .

17, "  Atyl Ch, Das (SC) B Lo

18, " S. Kamraju (SC) . =30 .

19, " Harmohan Baruah (3C) 0 w30

20, Smt, Sabita Das (SC) ‘ GHY,

21. Sri L.R., Bora (ST) . PNO '
22, Purna Nath Sangma (st )  =do= ;

N.B:= 1) Sri Lakheswar Kalita, HG retired from service (2) B.C.Natii,
HC, expired (3) B. Ba:.shya and Housong Sangma pot working
under Dy.COS/PNO.

lo \e'
.]Dy
Copy for in:srmation and necessary action
o tw .

1) GM(P)/MLG (2) COS/MLG (3) Staff cancerned. . ;ﬁj ’
Iy l‘ ()[

N ]

et e Y e
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'y N. F. Railway S
Office of the
General Manager (P)
Maligaon .
NOFICATION | w
No. E/254/IU93(S) P.IT . Dt April 1,2002. 9‘%
To ‘ . ' ' g
COS/MLG, COS(CONYML _
DY.COS/IC/MLG, DY.COS/PNO, DY.COS/EC Railway, Hajipur .ooon
DCOS/NJP, DCOS/NBQ, DCOS/DBRT, DCOS/D/MLDT, DCOS/D/SGUIJ b
ACOS/BLST, KIR, ACOS/D/LMG, ACOS/D/NGC, AM(P&SYKGN, .
DSK/GHY, DSK/TDH, DACOS/APDJ, DACOS/KIR, DACOS/LMG,DACOS/TSK L
N.F.RAILWAY. ‘ 11}
11
Sub:- Selection for the post of OS Grade I in Scale Rs. 5500-9000/- in Stores %
| Department. »
It has been decided to filling up the following vacancies in the category of Office Supdt . ’g
Gr.II Rs. 5500-9000/- in Stores Department by holding positive act of selection i.e. written test A
followed by viva-voce.The details in connection with the above sclection are as under: C Y
)
. No. of Vacancies 3
S.No. Category Scale Total No of Break-up of s "
Vacancics vacancics ".g
1. Office Supdt. Gr.II Rs. 5500-9000/- 45 UR-37 ..
\ SC-04 J
ST-04 4
¢
Dates of Selection v
Category Scale Date of Written | Date of Absentee | Date of Viva- L is
Tost Wiritten Test voco Tost - 4
Office Rs. 5500-9000/- 20.04.2002 04.05.2002 16.05.2002. )
updt.- : R
ol B n
. , . - "
Venue and Time o
‘ Venue Time "‘
COS/MLG's | 5 10.00 Hrs. e

The following cligible candidates as per seniority may please be spared and directed to appear in
the seloction accordingly in the above mentioned dates. The candidates who will qualify in the
written test will be eligible to appear in the viva-voce test. |

by
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A ‘;,9 ,
* XY  SYALABUS FOR THE POST OF OS-II (STORES OF STORES DEPTT.)
IN SCALE OF RS. 1600-2660/- (Rs) 5300-9000/- (RPS).

V.x

STORES:- U

. Organization of Stores Branch.
Working system of COS and other officers of the stores branch.
Indenting suits checking, procedure & criteria or determining A.A.C.
Types of the tender, Inviting tenders & applying criteria for its acceptance, . 1]
constitution of tender committee, Late and delays in submitting tenders.
Policy & rules regarding purchase & system of direct procurement of B
materials through C.O.S.
6. Procedure of procurements through centrahzed agencies such as, D.G.D&D. .
D.L. W. etc.
7. Contracts.
8. Earnest Money and security deposit & its returns acceptance & bond.
9. Powers of C.0.S. and its officers.
10.Procedure for extension of delivery period & penalty on expiry of the period.
11.Local purchase of stores and to follow the criteria.
12.Procedure of emergency purchase, procedure of purchase on proprietorship
basis.
13.Mode of payment. , "
14.Emergency purchasg. m
" 15.Surplus/Lost stores survey Board for surplus/Last items. ~
16.Procedure of the sale of Railway materials and the policy relating then to. O
17.Store Budget non-adjustment purchase, Budget Grant, Store venﬁcauon, | o
Audit Note/audit Para. |
.Computerization of stores in the Head quarters. /
19.Registration of Firm.
20.Maintenance of record and disposal of all records

R

W

Establishment: -

1. Pass rules (2) Leave Rules (3) Railway Service, Discipline and appeal Rule.
4. Railway service conduct Rule. (4) Settlement does admissible to Rely.

Employee. Official language policy and official language rules (Question for 10 d
marks on Rastra Bhasha). '
| 11

SgkpRng

. ) ' ’ " 4 B . .
P R L L R it DT A - ! 4 - en e 4s woamivey



Nose, E/S/254/Pt. XYV

Tn

* @4/Con/MLG o
ACNS/D/NGC e

- Chi

Ld

of 0S/G/PNO -

COMS/PNO

CIM

date ‘and time, -

S/GHY '

 Sﬁb - Selection . foL tho post of O8 .

o .-
AuweEvvprl - \_)*_I_I_/‘. |
- | 2N\

b
T e e am L tue

| ‘HU/Q Controllor of SmA s

N.F. Railway, Pandu _
Dateds= 05.04.2002 {

Grade-II in scale T 5500-9000/-

-4n Stores Department,
Ref:- GM/P/MLG'

Notification No, S

5/254/111/93’3) Pt.II1I dt,01.04,02. - - |

RN ' - | ,,*

© @(P)/MIG vide his above quoted notification has p
informed that the written test for'selection of OS/II will be |

held on 20-04-02, Absentce written test, on 04-05-02 and viva- =
voce on 16-5-02 in CﬂSﬂWDS's offlce at lO.uO hrs, ' ’ 7

i
The following Hoad Clerks(G) as listed may be N
sparad and directed to aprear in the sald ‘test on a stipulatee 'f.;

.
B '

h
v

6 . _ ) !

éla
No,

! . Name_

Place of working

1)

shri Bana Kanti Das

shri ‘Nirmal Kr, Dey
Shri M.R. Dey

_shri H.S. Paul

smt, Nilima Bailung °

7). shri santl Rn, Roy

shri Shymal Dastidar

Shri Gobinda Ch, Das

-+ Shrl Khokan Ch, Dey
shri “imai Ch, Dey

. Shri M.K. Gupta
shri Narayan Ch, Dey '
shri Rabin Paul-

M/AJW

%ﬁﬁwﬂ

'shri Dinesh Ch, Kalita

SN e
| '_PNO'. E S
NG
° PNO

NGC

. PNO
GM/Con/BIG -

NGC . , _
PNO, o
PNO '

_PND. L
PNO . | :
~ PNO’

o Contdesa2/- 0 J



- N
)
Sl. ! i ’ . - .
Ngme , ., placa of working-.
Mo, , ' -
15) shri Sushil Kr, Das - © PNO:

' 16) shri Madan-Ch, Rajbanshi < .. PNO
17,3 shri Hirendra Kr. Das ' : " PNO.
1) i L - |
18) Md, Makibor Rohman Ly, PNO
19) .shri -Sailen Kr, Das- | , "~ _PND
20) shri P.K. Acharjee o Y. PNO
21) shri S.C. Bose S . . PNO
22) ' #ht, Moni Hazarika(sC) ° . PNO
23) shri Udhab Ch, Das(sc) . PNO
24) shri atul Ch.-Das (s¢) - . . PNO

© - 25) shri s, Kamraju -(SC) L PNO
26) shri Hormohan Barua (SC) - FNO

27) oMt Sabita Das (SC) = o oty

28) shri L.R. Boro ' (ST) . I 4
_\¢2§§' Shri Purna Néth Sangma(ST) o PNO

30) - Shri Dharani Nath Dolay(sT) .~~~ . NGC~

31) “Smt. Bina Pani Rava(ST)' . . . " PNO

A}

1

All the above candidates may be informed that tf arvbc -
is unwilling to aprear in the ‘written test, he/she should in. usu
the eame immediately, | : B

The candidates will be allowed to appear in the abuenl :
written test to cater to the n--2. o *he. ahsentee due to sicure
covered by certificate from the Rly., Mcdical authority.Non-l .u.uw

tion/late intimation of the Ist written test, administrative !
failure to intimate and spare 'the candidates for the selectd

The reasons like absence due to attend wedding and similar t.nc -
over which the candidates have control will not be bntertain:i,

1

£ e

Copy forwardcd‘fqr'infcrmaiion tosi- ' : .
1) GM(P)MLG
2) COS/MIG . : . '
3} ACOS/PNC . Ho will arranqe li:’ pre promotion training ic:

SC and ST candidates before appearing writter <«

4) Staff Concerend,'Thd syllabas.of‘the above examination 1.
enclosqd; ’ ‘ 0&“ , -

!
ORI
. A

S
N py€AS/PND

e

. .
s - —— . A - ——. b o i o e o o iy = e - - - ~

-

L
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CIn The Céntral Qdminéstrative Tribunal

naEid e
a§¥¥ﬁ¥¥itg¢ﬁgnch %: Buwahati.

0.A. NO. 128/2002

8ri Bona Kanta Das & Ors

-— ‘\.)5- -

Union Of India & Ors.

In the matter of :

Written Statement on behalf of

the respondents.

The respondents in  the above case most

respectfully beg to state as under :

1. _ That © the respondents have gone through the
original application and have understood the contents
thereof.

2. That the respondents do not admit ahy
statement weept those which are specifically admitted in

this written statement. Statements not admitted are denied.

E.V ‘ That in reply to the statements in para 4.1
to 4.5 it is stated that the Zonal Head Quarter is at
Maligaon and entire N.F. Railway system is controlled from
Head Quarter.vFor efficient managerial purpose the policy is
“that works of some departments are divisionalised and these
are  placed under divisional control under the chafge of an
Officer of not below the rank Junior Administrative Grade
{for short JAG). The decision of centralisation or

decentralisation of warks are policy decisions on

iir

x7a

¥ miy, § Mallgua»
Bowahatl- 18

b,
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administrative interest considering the nature of the works o

af the departments.

The Gtores Department is responsible to control
\ the management of stores for the entire N.F.Rly. This
includes purchase, distribution to the different user

departments of the Railway, disposal of surplus  stores,

scraps etc by sales or by transfer to other Railways.

Apart from the purchase of stores from apen market

—————— e

by tender sysfem and other methods, there are stipulaté@fK
f;;aﬁgggch purchases are to be made. Similarly for disposal
of surplus/scraps close co-ordination with other Zonal
Railways or  purchasing bodies are required. As the
efficiency ‘of  the ruﬁning of the trains are very closely
connected with efficiency of stores management iﬁcluding
quality of the materials, timely iséuev to the indenting
L Gesom Ly

departments and maintaining the stock Guality” to the

'required maximum/minimum level it is the policy that the

stores management ié controlled centrally by the Head

Ouarter. As such the function of this department has not

been decentralised and fhe Division has no role in this

matter, " The promotional interest of the staffs of ﬁhe

Degartment have alsa been carefully kept in mind while

/ I
formulating the policy of keeping the Department as
g
centrally controlled as explained above. There are 11 umits

in the Stores Department and these units are geoagraphically
situated in places depending on the necessity of the nature
and quantity of stores item. The establishment matters of

the staffs of the units are also centrally controlled by
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Head Quarter under the control of Cﬁief Fersonnel Officer.
There is a common seniority list of the emplovees of the
units and the promotions is requlated on the basis of the
common  seniority list as per the rule of selection/non-

selection post. There is no scope of discrimination.

It is further stated that General Manager (F) by
letter No. E/17&6&/74(8) dated 7.8.20060 Eeplied the union in
-response to their letter dated 25.46.2000. Subsequently afso,
after holding joint meeting with both the recognized unions
on the issue, & reply by letter No.E/176/4 {8) dated
22.10.2001 was given to the General Secrefary of both the

Unions.

4. That in reply to the statements in para 4.é

to 4.9 it is stated that the issue of decentralisation of
higher agrade’ ministerial posts of Stores
Department N.F.Railway has been discussed with the
recognised trade wunions of this Railway on a nuhber of
occasions and ‘after that the‘administration has taken &
considered decision not to decentralise the higher grade
posts in Stores Department invthe best interest of the staff
after joint meeting with both the recognised unions held on
10,2001, It is also stated that Railway Administration
found that it would not be appropkiata to decentralise the
higher grade posts/cadres in respect.of Stores [Department as
this would seriously affect the interest and promotional
prospects of the emﬁlmyees of smaller units. As  such, the
Administration decided to go ahead with the selection for

filling up the vacancies 1in the grade af Office

Gowahat!-12
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Superintendent Gr.Il which were lying vacant for a long

time.

Potconnct Offics” /a
§ $aligeoe
CQoriohotl-13
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7 Riv,

It is mentioned that the selection has been

finalised and a provisional panel has also heen published by
Memorandum - No. E/243/111/93(S) Ft.II dated 17.5.2002. The
empanelled staffs have joined as Office Superintendent Gr.I1

in scale Rs.5500-9000/- provisionally.

It may also be mentioned that in the said
sélection, eligible staff from almost ail the depots/units
af  the Stores Department, who have been called, have
appearéd in the selection excepting a8 few who have expressed
unconditionally in writing that they were not willing to
appear  in the selection. No staff of the other units have
been aggrieved and represented for decentralisation of the
higher grade ministerial posts in the Stores Department,

except for a few staftf of Fandu Stores Department cnly;

. where the applicants are working.

G, That in reply to para 4.10 it is stated that
a few staff of the Fandu Stores Depot represented through
the recognised union for decentralisation of the cadre of
the Office Superintendent Gr.II and the administration had
to postpone the said selection and discussed with the
recognised trade unions on this issue. The Administration
finally discussed the issue jointly with the two recognisad
trade unions on 9.10.2001 and issued a minutes of the caid
Joint meeting. endorsing a copy also ta the unions. The

unions were also advised the decision taken by the
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administration after the Joint Meeting by letter No.

E/176/74(8) dated 22.10.2001.

b That in the facts and circumstances of the

case the application deserves to be dismissed with cost,

Verification

I,.,./K'.y?;.‘\.\.{.%?w,.........,....,..“,working
as C.\’)“.%l()/. ?OM'C‘Y\Q/“ Ob‘b"m/p\.NFMy. Maligaon, do

hereby verify that, the statements made in the paragraphs 1

to & are true to my knowledge.

Guwahati ' Signature

e R el Oﬁﬁf?‘V/A
2007 L PR
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To supersossion this office memo of even No. Dt 1Y/
as under. This is a8 & resuii of restructuring of
. CPO' circalar No. RP-2 dated 2605/98 and Rly. Bd's lstsx No.FC-V/1

P - 75/373 “P‘({T?'g‘%}f

provisionally

i~
n

02/2000
<izfre as on 10/03/98 in bermb of
T8 (PC-V/SUL11/12) &. 25/5/99 and GM(P)'s circaler

, b distribution of pos of /G cadre of stoces deptt.

25 aliotied by COS are pinpointed

v/m

ApwerorE- T

and rediseibuted

Board's kette: No, PC-V/9®/L1 VIH(A) datod 16295/98 civcalated onder
No.E20S/97-P1% & 17/699.
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! 11500/ |- 10500)- | 9000/ R3.3450-4590/-
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4 ] —_ | 4 | — 9 [ 1 {18 + 2 3 {4 4 116 2 |73 10
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"3 DSE/ToA S = S N = T— 1 1 = 1 — 13 =
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To s 1) The General Beoretary ,\> /@@@
Mah.hplm Taloa/PM0,

8) the Gﬂh.ne, 8‘“!“ ’ <‘ 'S J)J‘L/ -

B.Y.RYy B0, -
mumma. . 74""
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taff of Steres Departaent,
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.nutor of¢ the mcoting botweon the Ad'ninirttatim &
.xho Unione viz, HFMMU, WEREU on 69-10-2001,

Py

/

rd

Tho Officials present in the m

-

81, : - 81. 81
Ho. Otffciale/hdwe 4ol oeictale piznEY Ro, Officisle¥uriAy
1o  OS/M,P.Mly/HQ, 1. 8z4 8,Chattorjee 1. Bri Rakhal _
v . . Da-gupta. ’
2. O/R, P, Rly/H). 2. 8ri Jomn Das, 2, 8t1§ t‘k:\l:maltax.
) 3, DY.20S/IC/HQ. 3¢ Bri A,Bhowmick, 3, Sri Biru
-5 . . T Motterjoe, |
4  DY.CPO/KHQ 44 5ri Kemal Dutta, )
S.  AO/Nach, & Storce 2t Ss 8ri Pradip Db,
] ) 6. 8ri Subir noy, '
e 7v 8ri K,L.Chonda,
8, &ri N,C,Batehya
9. 5rd B Magundor,

. i
ITEY PiM ITEM NO, 88/3.
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Decentralisatin »f the Qd:o of Chiet 06/08-]:,
08-I1 in Storc Dgzx.c. $

. 1406 The matter wase Alacuesred m the meeting in detail,

. Bothe the Unione proposed decontxdlization of tho
cadr’e g0 that the delay in holding eeloctionc/
suitability teet-& rubrequent. £1lling up of the i
vacancics con ba minimised, :Purther, thoy etated’ v
that it will be ensy <o finzlimo ‘tho ecloction it .

che posts arc -ontrolled by :the oncarned Dtviemna/

Depots, . Q' 3 '; 3 N

The Adninistrative eido statcd th..t till nm:, the
rolections were continucd tn be held at roguloar’ o
intervale, Tho posts which 'could npt Bo £illed up
are lying vecant Aue &5 non. uvailcbiuty of. ruitabl.o
candidatoe after holding solectic s or ruitability:
torts, Moronver, in'‘the. minutozkcl cadro, Chicf 08
and 08/II arc tho only rologtien portr vhore staffs |
+ ore roquired to appear in the written teet as well or
+in vive-voco toet, The avaaue of promdtion will ‘bo
reetrictod 1f the poﬂ:a are docontralizod. Moroovor,
difficulty will bo facod in hnlding soloctione, Bvon
eufficiont Nos, nof oligible candidatos will not be
. aveiladble in mony unite. For holdirg zeloctions ‘for
- tho poat of (hiof 08 & W/IXI_'d JA grado officcre ¢
. i " aro roguircd to be nmin tod trom Bhta Dq)._xt;umt. ;

Thorefore, tho membors of tho lclcction bo‘_g will ¥
haye. & move, phiricolly: from. Hoad Quert re, ar in
tho 8torcs ‘Bopartmont JA grado officor? ore cvailoble
only at K. (oxcep® ono at Pandu) Number of Soloction
procecdinges will cleo incroase rubstontially, In care
candidator & not turn out succoeeful, it will not bo
be poreiblo tn £41) up viconcics in emaller units,
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MEMORANDUM

The following Head Clerks(G) in Scale Rs. 5000/--— 8000/~ of Stores
department on being found suitable for promotion to the posts of 0S.Gr-ii K
(GYin scale Rs. §500/- Rs. 9000/-, in the selection held on 20.4.2002 (Witest),
04.05.2002 (absentee Written test) and viva-voce test on 16.05.2002; have been
provisionally empanelled for promotuon for the post of OS.Gr-Il (G) in scale

Rs 5500/- Rs. 9000/-

Name Present | Remarks : .
‘| Place of '
* 11 Working - : o S
Shri N.C. Ghosh NP 1., T EEE ‘
Shri D. Modak NBQ i
Shri Nagen Kalita | COS T
Smti. Chayanika Roy COs. R .
Smti. Nupur Sengupta COS
Shri Jagdish Kakati COSs
Shri Mrinal Sarma - - COS,
Shri Ananta Kr. Barua COS:
Shri Gajen Bordoloi COs
Shri Narayan Ch. Das (SC) | COS : L
Smti Kiran kumari Bordoloi | COS- - '
Shri D. Kar Chowdhury NBQ _
Shri Kanak Basumatary (ST) | COS’ ' ) '
Shri Soneswar Barman(ST). .| COS Empanelled in relaxed- -
. : standard and hence his
a5 -seniority has been level down
Shri A.C.Baroi (SC) - |NBQ ‘- - | Empaneiled inrelaxed- - - .. ..
: 1 standard and hence his- -« 7. -
- . - .| seniority has beenlevel down.| : -
Shri Ajodhya Rabidas(SC) | MLDT - Approved for promotion.to.
the post of OS Gr.Il on ad
héc basis for 6 months as
| “the best amongst the
failed candidate”. His
performance will be adjudged
on completion of 6 months as |
per extant rules

L

The result is provnsnonal subject to outcome of the apphcatlon 0O.A

"No. 128/2002 pending béfore the Hon’ble CAT/Guwahati. ‘ _ N g

Th'is provisional panel \has been approved by the Competent

Authority.

3

For G A\e/r%rwﬁﬁ‘ger(m- !
N.F Railway, Mahgaon '
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No. E/245/ IH/93(S)Pt-I;II " Dt. 17.5.2002

Copy forwarded for mformahon & necessary action.

. 1. FA&CAO/MLG 2. POS/MLG 3. CMM/MLG 4. Dy. COQ/I(AML\:

5. DCOS/NJP 6. DCOS/DIMLDT 7: DCOSINBQ 6. DCU\»/DBRT
9. Staff Concerned 10. P/Case 11. GS/NFR ‘Q
12. GSINFREU/PNO 13 GS/AISCTREA/IVILC 14.*““
15. DCOS/DISGUJ 16. ACOS/BLST 17. ACOSIKIR 18 ACOS/DILMG

19.AM(P&S)/KGN 20. COS/CON/I\/ILG 21, DACOS/TSK APDJ , LMG&
KIR

v
1

For Gen x(P)
; , N.F.Railway:Maligaon.
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N.F.Railway
Office of the
General Manager(Personnel)
NF Railway, Maligaon.
MEMORANDUM

The following Head Clerk (G) in scale Rs.5000-8000/- of Stores Department, who
have been duly empanelied for promotion to the post of Office Supdt.Gr.ll in scale
Rs.5600-9000/- in Stores Department, vide this office memorandum no.
E/254/1I1193(S)Pt-1ll dt. 17.5.2002, are hereby promoted to officiate as Office
Supdt. Gr. Il in scale Rs. 5500-9000/ and posted in the office / Depot mentioned
against each with immediate effect.

S.No Name Present Place of | Place of Posting
Posting as OS.4
1 [ N.C. Ghosh NJP NP
2 D. Modak NBQ NBQ
3 Nagen Kalita Cos COoS _
4 Smti. Chayanika Roy COS COos
5 Smiti. Nupur Sengupta COS COS
6 Jagadish Kakati COS COS
7 Mrinal Sarma COoSs COS
8 Ananta Kr. Barua COS COS
9 Gajen Bordoloi COS COS:
10 | Narayan Ch. Das (SC) COS COS L
11 Smti Kiran kumari COSs COS
Bordoloi ) -
12 | D. Kar Chowdhury NBQ NBQ .
13 | Kanak Basumatary (ST) | COS COS
14 | Soneswar Barman(ST). COs COS
15 | A.C.Baroi (SC) NBQ NBQ

Shri Ajodhya Rabidas (SC) Head Clerk (G) working under DCOS/D/MLDT
in scale Rs. 5000-8000/- - has been approved for promotion as OS. 1l (G) in scale
Rs. 5500-9000/- on ad hoc basis for 6{six) months under the scheme of “ Best
amongst the failed candidate’s” and posted as OS Gr.ll under ACOS/KIR. His
performance will be reviewed on completion of 6(six) months by as per extant
procedure in vogue

The staff concerned are entitled to opt for their pay fixed after their annual
increment in the substantive grade if so, desires which will be entertained within a
period of one month from the date of issue of this order

This promotion order is provisional subject to the outcome of the NA
No0.128/2002 pending before the Hon’ble CAT/Guwahati.

This issues with the approval of the Competent Authority.
N
'i’
For GeneratManhager (P)
NF Railway,Matigaon.
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No.E/254/111/93(S)pt-1i Dt. May 20, 2002

Copy forwarded for information & necessary action:-

1. FAS&CAO/MLG 2. COS/MLG 3. CMM/MLG 4. Dy.COS/ICIMLG

5. DCOS/INJP 6. DCOS/D/MLDT 7. DCOS/INBQ 8.DCOS/DBRT
9. Staff Concerned 10. P/case. 11. GS/INFRMU/PNO' 12. GS/NFREU/PNO
13. GS/AISCTREA/MLG " 14. Dy.COS/PNO  15. DCOS/D/SGUJ o

16. ACOS/BLST  17.ACO&KIR 18. ACOS/D/ILMG 9. AM{PP2.3/KGN
20: COS/CONMLG. 27 DACOS/TSK, APDJ, LMC 2 KiK. 0

/4' e : H! '
For Genera.I“I\;IEh*age'r(P)
N.F.Railway, Maligaon.
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